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    ORDER 
 
 
Ms. Suparna Srivastava, the learned counsel for the Appellant 

in Appeal No. 52 of 2011 and the respondent in Appeal No. 15 of 

2011 is filing written submission today after serving copy on the 

other side.   

The learned counsel appearing for the Respondent No.1  

seeks some more time to file written submissions  in Appeal No. 52 

of 2011.  Accordingly, he is permitted to file the same after serving 

copy on the other side. 

It is open to the Appellant in Appeal No. 15 of 2011 to file the 

additional Written Submissions, if any, after receiving copy of the 

written submission from the other side.   

 

Post the matter for reporting compliance on 15.09.2011 
 

 

 
( V.J. Talwar)    (Justice M. Karpaga Vinayagam) 
Technical Member              Chairperson 
SS/KS 
 


